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STRESSED ASSET MANAGEMENT BRANCH
Znd Floor, Desna Shopping Complex, Usmanpura Chauraha, Ashram Road,
Ahmedabad-380014. M.: 8478937847, E-Mail : armbahmedabad@indianbank.co.in

DEMAND NOTICE

Motice under Sec.13 (2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002

From Mr. Rohit Ranjan, Authorized Officer Indian Bank,

To,

1. Mis. Camerich Papers Private Limited, (Noke : The bank refrains from making a demand of the claim upon first of you as the company is under CIRP and the moratorium i in
force. However, we reserve our right to call upon 15t of you to make the payment of outstanding dues as and when required), Having registered Office a1 229, 2nd Floor, Kohinoor
Campbax, Canal Char Rasla, Ravagar Road, Morbd Rajkol, Gujaral-363641, Faclory Address | RS, Mo, 2837p/24, Lakkadhar Road, Off Dhuva-Matel road, Dhuva Chowaksdi, 3-Natanal
Haghreay, Vil Mated, Ta, Wankaner, Morbi-253641, Email; account@camerichpapers.com, infocamerichpapers.com, Website  wew.camerichpapers.com, 2, Mr, Arjun Savjibhai
Sitapara, 5/o Sitapara Savajibha, Marb Shradhdhadeap Socaly, Behind Cantral High school Kalawad road, Rajked, Sau uni araa, Rajkol, Guarat-150005, 3. Mr. Kamlesh Ratubhai
Sitapara, Mansar, Morbi Mog, Rajket Morvi, Gujaral-363641, Also AL Block No B-34, Shradhdhadeep Society, BH KendriyaVidhyalay Katawad Road, Rajkot, Sau Und Area, Gujarat-
AG0005, 4. Mr. Yogesh Mahendrabhai Patel, 5o Mahendrabhai, B'%3 Yogeshwar nagar saciety Maar Swami Marayan temple; Vasana, Ahamdabad Cfy. Paldi, Ahemdehad, Gujarat-
350007, 5. Mr. Mohanbhai Gordhanbhal Donga, Sio Gordhanbhai £4- Crbil Tower B3 Royal Park, Opp Jain Upashray Kalavad Boad, Rajkod, Sau Uni Area, Gujaral-350005, 6. Mr.
Gunvantbhai Popatbhai Surani, B-202, Bhagvati Twince, Boni Park, Near Reveper Tefuka Shala, Ravapar, Mond Mdg, Gujarat-1638417, 7, Mr. Dashrath Dayabhai Sutariya, B-404,
Bhagwati Twinca-B, Sarsdhya Park Socialy, Ravagar, Morvi, Morbi Mdg, Rajkal. Morvi Gujarat-163841, 8.1, Mrs. Kanuben Ratubhai Sitapra, Mansar, Morbi Mag, Rajkot Mari, Gujaral-
163641, B.2. Mr. Sav)ibhal Ratubhal Sltapara Slo Siiapara Ratubhal, Block Mo, B-24, Shradhdhadesp Society, B'h, KendrivaWidhyalay Kalewad Road, Rafsd, 3au LUni Area, Gujarat-
60005, 8.3, Mr. Rameshbhai Ratubhai Sitapara, S/o Sitapara Batulthai, Block Ma. B-34, Shradhdhadsep Sacialy, B, Kandnya Vidhyatay, Kalawad Road, Rajkal, Sau Uni Area Rajkod,
Gugara-360005, 8.4. Mr. Kamlesh Ratobhat Sitapara, Mansas, Morbi Mag, Bajkot Mori, Guiarai-363641, Ao AL Block No B-34, Shradrdhadeep Society, BIH Kendriva\idhyaiay
Falawad Road, Rajkol, Saw Uni Area, Guarat-360005, 8.5, Mrs. Savitaben Ratubhai Sitapara, Block Mo B-24, Shradhdhadeap Society, B, Kendriva\idhyefay Kalawad Road, Rajkod,
San Uné Area, Gujaral-360005, 8.6, Mrs.Laxmiben Alias Lilabon Sitapara, Block Mo B-34, Shradhdhadeep Society, Bl KendriyaVidbyalay Katawad Road, Rajkol, SaubniArea, Gujarat-
JG0A0E, BT, Mrs, KanchanbenRatubhai Sitapara, Block Mo, B-24, Shradhdhadesp Seciely, Bh. KendriyaVidhyalay Kalawad Rogd, Regol, Sau Uni Area, Gujaral-3600035, 8.8. Mrs,
Geelaben Ratubhai Sitapara, Block Mo B-3M4, Shrachdhadeep Sociely, Bh. KendrivaVidhvalay Kalawad Road, Rajkol, Sau Unibrea, Gujaral-360005, 8.9, Mrs. Rasmitaben Ratubhai
Siapara, Block Mo, B-34, Sheadhdhadeep Sociely, B, KendrivaWidhyatay Kefawad Road, Rajkol Sau Unl Area, Gujaral-260005, 8.1 to 8.9 all helrs and legal representatives of Mr,
Ratubhai Devrajbhai Sitapara (Since Deceased) {Guarantor | Mortgagaor), 9. Mr. Retubhai Devrajbhai Sitapara HUF, Through ifs Kerta and Manager, Black Mo B-34, Shradhdhadeen
Sockely, BH Kendriya\idhyalay Kalowad Road, Rajkol Sau Uni Area, Gufarab-360003, 10, Mr.Sav|ibhal Ratubhai Sitapara, Slo Sitapara Ratubhai, Block No B-M, Shradhdhadeep
Society, BH KandriyaVidhyalsy Kelawsd Road, Rafol, Sau UniArea, Gujarat-250005, 11. Mr. Rameshbhai Ratubhai Sitapara, 5/o Sitapara Ratubhai, Block No B-34, Bhradhdhadesn
Society BH KendrivaVidhyalay, Kalawad Road, Rajkol SaulniArea Rakol, Gujaral-360005, 12. Mr. Dilipbhai Prabhudas Gaml, Vilage 502 Ruby Sun City, Sadhu Vasvar Road, Parjal
Zociely, Jaurashira Uni. Arga, Rajkol-260005, 13. Ms. Saraghvatiben Ambarambhai Santoki, Damhargadh Rosd, Wankaner, Amrasar, Wankarer-162421, 14, Mr. Ambarambhai
Mohanbhai Santoki, Sk Mohanbhai, Darbargadh road, Jain Derasar Pasa, Shankar na mandir same, Amarsar, Wankaner, Rajkol, Gujaral-363521, 15, Mr. Chandulal Gordhanbhai
Chapla, R Sudama Pur, Behind Shrinath nagar, Mear Manas School Junagadh PTC Guiaral-362001, 16, Mr, Ketan Chandubhai Pated, 102 Ashray apartment, 10, Prabhal Socety,
Hehind Suvidha shopping center Mahataxmi, paldishamdabad Oy Guiarat-380007, Alstad; 168, Palkal Vas, Near Kesaliva Mala Mandin, Kocharab Gam, Paldi, Ahmedabad-380C607, 17, Mr.
Gangaram Thakarshibhal Sutariya, 179, Rupavatl, Vinchheya, Ralol, Jasdan, Gujaral-360055, 18. Mr, Rameshbhal Afanbhai Sabva, Samadhivala-1 Samdhiyvala No. 1, Bolad, Botad,
Gujargt-364710, 19. Mr. Bhartiben Rameshbhai Zulasana, Ramapir mandir pase, Sherthali Bhavwnagar Botad, Gusarai-364710, 20, Mr. Virjibhai Harjibhai Patel, 13, Patel Park, B
Jivandhara Hospital Palivad Road, Batad, Bhavnagar-364710, 21. Ms. Labhuben Bhikhabhai Laniya, 3%, Gadhadiva Bhawnagar, Guaral-364720, 22 Ms. JugalbenYogeshbhai Patad,
B33 Yogeshwar nager sociely Near Swami Marayan lemple, Vasans, Ahemdabad City, Paldi, Shmedabad, Gugarat-380007

Dear Sir's | Madam,

sflEaads ﬁ Indian Bank

Sub : Your Loan Accounts OCC - (A/C B658304189), TL - (AJC 6561030650) and BG - (AT TSZ100T481)
with Indian Bank, MCE Morvi Branch (Now with SAM Ahmedabad)
The frst of vou, Ws Camerich Papers Privete Limited, is & "Private Limited Company”, The 2nd §o 71h and Sth b 22 nd are "Guaraniors”™ for the credit faciiies awailed by 15t ofyoy. The 8.1
1o 8.8 of you, are the heirs and legal representatives of Guaranior viz, Mr. Ratubhai Devrabhai Sitapara (since deceased). The 1stand Srd to Tth and 10thie 22ndof you alongaith b
Ratubhal Devrajbhal Sitaparalsinoe deceasad) are the monigagars having ofered your respective assetsas security for the credit Taclites avaiiad by the 15t ofyou
At wour request, in the course ofbanking business, the Tollowing facilifies were sanctioned tyindsan Bank, the leader of indian Bank Consortiem (1B consorivm) comprising of Indkan Banki B}
85 lead Bank and Bank of India (B0}, Bank of Maharashirs (BOM) and Union Bank of India [Erstehile Andhra Bank) and The Mehsana Uhan Co-operative Bank Limited [MUCE] &5 memibers
{PHB imvestment services Itd is designated, retained and recognized a5 the Security Trustes for the lenders of IB consorum| and wers availed by firstof yol,

Sr. No. Mature of faciiity Limit ar. No, Mature of facility Limit
1 OCC - [AJC BE5B304189) Rs. 5,00,00,000.00 3 | BG-(ACTE21007470) Rs. 4,00 00 000,00
2 | TL-[A/C 6561030680) Rs. 23,00.00.000.00 || 4 | BG - (AIC 7521007481) secured by 100% FOR | _Rs. 34,30,000.00
The 1st of you have executed the following documents for the said facilities :
Sr. No. | Nature of facifity Mature of document
1 sacunty Trusies Agresment executed among Mis Camerich Papers Private Limited (a3 bomower) & Bands & Fl (a3 lending member of
a | consorlium) & PRE Invesimant Limided (as securily trustea) & Indian Bank (as Lead Bank) for Bz, 1,27 00,000,000 cated D508 20178
supplemental Security Trustee Agreement for s, 1,27, 00,00,0000- dated 03 082019
Joint deed of hypothecation executed by Mis Camerich Papers Private Limited (as borrower) for B, 1,27 00, 00,000/~ dated (5.08.2017
b Supplemental Joint Deed of Hypothecation for Rs. 1,27,00,00,000/- dated 03.08 2019
OCCI/TLIBG . Working Capital Consorfivm agreement bebween M's Camerich Papess Private Limited (a5 borrower) 8 Banks & Indian Bank (as Lead Bank)
forRs.30,00,00,000 dated 05.08.2017 & Supplemental Working Capital Consortium agreemend for Rs. 30,00,00, 000 dated 03.08.2019
. Consorium Term Loan FacBty agreement bebween M/s Camerich Papers Private Limited (as Borrower) & Banks & Indian Bank [as Lead
bank] for Rs. 67,00,00,000/- dated 05.08.2017

f | Undertaking Genera by Mis Camearich Papers Privata Limited (as borrower) dated 05.08. 20178 03.08 2019
The Znd to 22ndof you have executed the following documents for the said facilities

ar. Wo. | Nature of facility Nature of document
1 Memorandum of Deposit of Tile desds wilh SRO Wankaner vda Sr, No, 1568 dated 05.08. 2017 &
a | Supplemenal mamarandu of depasi! of itk déeds dated 03,08.2019, Registration Na. 2015 2 SRO Wankanear
exeoulad by 15t amd 3nd to Tihand 10th b 22ad afong wilh b Ratubha Devrajbhai Stapara {since deceasad)
OCC/TL/BG Deed of guaranies dated 05,08. 2017 by & the pariners and guaraniors of the Company

b | & Deadof guarantss dated 03,08 2015 by all the pariners and guarantors of the Company
exequted by 2rd to Tth and 9th to 22nd along with Mr. Ratubhai Devrajbhai Sitapara (since deceasad)

¢ | Declaration by M's Camerich Papers Private Limited (as borrower) & all guarantors dated 05.08.2017 & 03.08.2018

Tha rapaymeant of aforesaid [oans is parsonally guaranteed by 3rd ba 75 and 3th [o 22nd of yau alongwith Mr. Rabubhal Devrajbhal B8apara {snce deceasad) by axaeculing an agreament of
quaranies dated 03082017 & 03.08.2018, The repaymend of sad bans is secured by hypothecafion of moveabile pssets and morgage of immovable properfies regisiered with 3RO
Wanakner |Reg=terad vide Sr. Mo, 1550 dated 06.08. 2017 and Sr. ne. 201 5 dated 03.08 201 8 &s givan in the schedule hareunder balonging b taiof you.

Daspite repeated requesis caling wpon you b pey the amaints together wish interest; all of vou and each of you who are joinily and severally liable have fafied end comméted default in
rapaying the amaund dus. The kean account OCC - (A BESEI04185) hald in the nams of Barrowar was ramained cul of order far 90 days henca the borrawer account has been classified as
Man-Perfoming Assefsince 26,08, 2023 in aecordance with direciions/ quidelines relating o asset clagsifications issued by Regarve Bank of Indiz

The outslanding dues payabie by vou as on10.09.2025 for s, 25,06, 75 272,31/, [Rupeas Twanty five Crora Ninsty 5ix Lakhs Saventy Five Thousand Two Hundred Seventy Two
and pakse Thirty One Only) and the said amount carmes further interest at the agreed rate with monthiy rest and penal charges from 11.01.2025 Gl date of repayment and other oosts,
chargas and incidental expenses.

The Outstanding dues payable by you as on 10.01.2025 a5 under: [InRs.)

2301001 '¢ FEDBANK FINANCIAL SERVICES LTD.
e s e Registered Office: Unit No. 1101, 11th Floar, Cignus,
Plot Mo, 71 A, Powai, Paspoli, Mumbai - 400087

POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of Fedbank Financial Sanices
Lid under the Securifisation and Reconstructionof Fnancial Assets and Enforcement of
Security inferest Act, 2002 (54 of 2002)and in exercise of the powers conferred under
section 13 (12) read with Bule 3 of the Security interest (Enforcement] Rules, 2002 sswed
a demand notice dated November 12, 2024 calling upon the Borrower, Morgagor, Lo-
Berrower(sh and Guaraniar - (1) MEHUL PARIMALBHAI SHAH (Borrower); (2) PARUL
PARIMAL SHAH (Co - Borrower & Mortgagor), (o repay the amount mentioned in the
said nobce being Rs. 24,06.309.39/- (Rupees Twenty-Four Lakh Six Thousand
Three Hundred Nine and Thirty-Nine Paisa only) as on 12/11/2024 in Loan Account
Na. FEDRJKOHLO4S408T together with further interest therean at the tontractual rate
plus all conts charges and indidental expenses efc, within 60 days from the date of receipl
of the said deribnd niobde

The Borroweer, Martgagor, Co-Bormower(s) and Guarantor mentioned herelnabave having
Failed to repay (e above said amount within the specific period, nobce is bereby given io
the Barrower, Mortgagor, Co-Borrower(s), Guarantor and the public in general that the
undersigned Authorised officer has taken Possession of the property desciibed hereln
below i exerciwe ol powery conferred on him endes Section 13(4) of the SARFAESE At
read with Bule 8§ of Security Inferest | Enforcement) Rules, 2002 on this the March 18, of
the year 2025

The Borrower, Morigagor, Co-Borroweris] and Guarantor mentioned herelnabove in
particular and the public in general is/are hereby cautioned not to dedl with the Tallowing
property and any dealings with the following property will be subject to the charge of
Fedbank Financal Seraces Lid. for an amount Rs. 24,06,309.39/- (Rupees Twenty-
Four Lakh 5ix Thousand Three Hundred Nine and Thirty-Mine Paisa only) a5 on
12/11/2024 in Loan Acoount MNo. FEDR|KOHLO4S4087 together with further interest
hergon al the confraciual rate plus i the cosls charges and Incioental expenses elc,

The borrower's stienfion is imated to sub-sedian [B) of Section 13 of the A, in respect of

FORM A
PUBLIC ANNOUNCEMENT
{Requlation 14 of the Insalvency and Bankrupicy Board of India

Wodumdary Liquidation Process) Regulations: 2017}
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ABSOLUTE ENGINEERS PRIVATE LIMITED

RELEVANT PARTICULARS

1 | Mame af corporale persan Abeoluts Enginears Private Limited

7 | Date of incorporation of corparale parson | 090972002

3 | Authanty which corparate Registrar of Companies, Ahmedabad,
parsan & noorparabad [ regislened Gujarat

L=

Corporate Idendity Me. of Corporate persan U20190G.12002PTC041226

5 | Address O The Resglstered Office 512, Abhishree Bulldirg, Srd Floor
(O Carpoeale Person Wisas Star India Bazsr, Salelife,
Ahlmedabad, Gugaral, India-380015,
£ | Liguidalicn Commancamenl
Date 34 Carparale Parson 15032025
7 | Hame, &ddress, Email &ddress, Kiran Shah

Telephare Mumber and The Ragstration

: B8, Sakar-1, Near Gandhigram Fadheay
Mumber OF The Liquidasar

Station, Ashram Road,

Ahmadabad-J00005

Erredl registened with

1B81; dhruvitksZgmail.com

Email for communication:
kirarshah.ipEgmall.com

Mohbile: SE25506911 | 8874511231

B2 Reg. No.:

IBEVIPA-0011P-POO4S0/201 715110568

B | Last Daie Far Submissian of Claims laodaes 00
Motlce is hareby given thal ABSOLUTE ENGINEERS PRIVATE LIMITED has commanced
volintary liguidation an 15.03.2025.

The stakehalders of ABSOLUTE ENGINEERS PRIVATE LIMITED are hereby called upen
to-submit & proof of their daims, on o before 14th Apsll 2025, 10 the liguidatsr al the

time avaslabie to redeem the secured assets.
DESCRIPTION OF THE MORTGAGED PROPERTY

A Residential Fat Mo, 504, built-up area 84-68 5q. Mis. On Fifth Foar of Shriji Apartment
Consiructed on land 375-54 5q. Mis., Near Darbargadh Road (Lekh No. 2464 dated:- 9-12-
1912) at Wankaner City Survey no. 7298, Dist. Morbi. Having boundaries: NORTH : Hat
No. 503, EAST : Passage, SOUTH ; Naveli, WEST : Haveli of Gortthanathji & Balkrushnlalji
Place - Morbi 5d/- {Authorized Officer)
Date - 18/03/2025 Fedbank Financial Services Lid

address mantioned againslitam 7.
The financial credidors shall submit their prool of claims by elactranic means only, All other
stakeholders may submit the proof of claims in person, by post or by elecironic means,

Submisston of false or migleading proofs of claim shal attract penaltes 8.

KIRAN SHAH

Liguidator of /s, Absolute Engineers Private Limited
IBBI Reg. No. IBEBNIPA-IO1IP-PO04E0/2017-18/1 D868
Validity of Authorisation for Asaignmenl {AFA); 31.12.2025

Date : 20.03.2025
Placa : Ahmadabad

POSSESSION NOTICE

I‘ AX 15 BANK Collection, 1st Floor Balleshwar Avenue, 5 G Highway,
Opp Rajpath Club, Bodakdev, Ahmedabad, Gujarat - 380054. APPENDIX -IV [Rule 8{1)]

Wherzas. the undersioned beng the Autharized Oficar of the AXIS BAMK LTD, undear the Sacurilization and Reconstruction of Firancial Assets and Enforcement of Security InferestAct, 20032 and
inexarcise of pewers confered under section 1302) read with nule 3 of the Sacurity InteresiEnforcement) Rules, 2002, issued a demand notice dated mentioned herein balow fable calling upon the
BarmowanCo-BarowenMarigagon'Giearantor, mentioned herein below table o repay the ameoint mentioned hereunder @ the notice as mentioned in fhe said notice togesherweh further imterast at
the coniractual rete on the aforesaic amound and mcidental expenses, costs, charges etc. incumed o be incurmed, winin G0 days fom he date of the saeid nofice

Barmosan Co-BomowenMartgagonGuaraniar, mentionad hargin hefow table kaving faled io rapay the Banks duas as mentioned in tha notce issuad to him under Sacurnitizetion snd Reconstrucson
of Financial Assets and Enforcamsant of Security Interest Ack 2002, nodica is heraby given io tha Bormower and ather menlicned herein @bt in paricules and the publc. in general, thet the

undarsignad has taken Poszession (menfoned hemain below [able) of the prapany described hersin below in axercise of powers canderrad on him under seciion 13(4) of the said Act read with rule 8
of the said Rules on folowing data.

Barmowar/Co-Bonowar!MarlgagonGuaranior mendionad heren balow table in pariculas, and the pablic, in genesal, are heraby cautoned nol io deal with the praparly and any dealings with the
propay will be subjact 1o the charga ol 1ha AXIS BANK LTD lar an amdunt menlicned harein balow Ebhe &s mentioned in the sad nodiod loqefher with [urher inlanasl at the conlractusd raba an lbhe
aloresaid amauntand incsdenlal axpenses, costs | chargas ale newered (o be incumred

The Borrowers atbéntion iz nviied b the provisions of sub Section (8) of Section 13 of the SARFAES] act, 2002 in respectof tme svailabie, ko redeom the secimed 355685

DESCHIPTION OF THE PROPERTIES

Mame of Demmand Melice Date Date &
Borrower! Guarantori & Ofs. Amount Schedule of Immavable Praperty Type of
Co-Barmower Rs, {Interesy + Passagsion
Charges - Recowery)
LAN : 91T020028912632, 91903007407 3803, 11112024 ALL THAT PART AND PARCEL OF INMMOVABLE PROPERTY OF INDUSTRIAL UNIT | 45.03-2025

S1906007407 3520 & S2108005T 341439
1) Benmaaon Pharma Research Private Limited,
2) Dineshbhai Laljibhai Kacha, 3} Forum Dineshbhai
Kacha, 4) Harash Vakhatchand Dashi,
5 Joban Kishorchandra Modha,
6] Savankumar Harbhuvanbhai Prajapat,
7) Riya Siddharth Jade & &) Vinay Baralya

Please further nole that e= mentionad in sub-zaction 13 of Sac. 13 af the afoneseid Act, you shall nod bransfer by wey of sale, bassa or pthenwise eny of the assets staled under sacurity rafered fom
Ihis Malice withaut prior wiitlen consent of our Bank,

Date; 20003 2025 Placa: Gugaral

CONSTRUCTED ON M4 LAND AREA ADM,. 1185 50 MTS, TOGETHER WITH | syMEoLIC
Rs. 271,58 868.58 | CONSTRUCTED AREA ADM. TGESY S0, MTS.. THEREON OF SUB PLOT WO, 249

ason 200102024 | PAIKI, OF THE SCHEME KROWH AS “MAHAGUJARAT INDUSTRIAL ESTATE", LYING
AMD SITUATED AT REVENUE SURVEY NOL 425 PAIKI 1, BEINGAT VILLAGE MORAIYA,
SUB DIST. SAMAND, DIST: AHMEDABAD, GLUARAT, BOUNDED BY:- NORTH: PLOT
WO, 280, SOUTH: PLOTNG. 218, EAST: PLOT MO, 219, WEST. INTERNAL ROAD

=di- Authonsed Ollicer, Axis Bark Lid,

Union Bank of India, Asset Recovery Branch, Ahmedabad at
First Floor, Rangoli Complex, Opp. V S Hospital, Ellishridge, Ahmedabad.

SALE NOTICE

af ndia

WI# Union Bank

FOR SALE OF IMMOVABLE PROPERTY

: Mature of Facility Book Balance .::n:tgu ;‘:Lr:l_;?g lﬁ?eﬂ Fén;',lﬁi;::pgf: E:;taﬂ;u;:;s;nﬂ;ﬁg

1 | OCC (A/C 6658304189) | Rs. 6,92,65,215.87 | Rs, 1,52,22,550.00 | 16.26% p.a. with monthly rests | Rs, 13,75,970.00 Rs. 8,58,63,736/-
2 | TL(Ac6561030680) |Rs.11,9555303.31| Rs.5.2299,620.00 | 16.25% p.a. with monthly rests | Rs.19,56613.00 | Rs.17,38,11,536.31
1 | BG* [Alc 7521007481) . i

Total Rs. 25.96,75,272.31

*Prezanty ooly one Bank Guaranbae (Adc. TH210074E1 ) far & sum of R, 34,30, 000- securad by 100% mangin by way.of FOR is presently in forca and has nal bean imvaked yal. Howaver, you wil
be liable for the amount= that may be paid by the bank loihe beneficany as and when the bank guaranieais mvokad. Tha bank resereasibs mght o raise tha demand in iha eventthe bark guarentes
&= inyokad and payment is made by e bapk

Thie term “borrawer” under the Securifizatian end Reconstruction of Financlal Assets and Enforcement of Sacurity Intarest Act, 2002 means any persan who has been grantad financial assisiance
by Bank orwho has gven any puarantes or created any morigage |/ credted charge a5 security forthe said inancial assisiance granied by the Bank,

Thenelore, wou nas. 2 10 22 are bareby cabed wpon io pay asum ol Rs. 25,96, 75,272,531/ (Rupees Twenty Five Crones Ninety Six Lakhs Seventy Five Thousand Two Hundred Sewventy Twao
and Thirty One Paisa Only) being the amound due a5 on 10.01.2023 lagalbar wilh inleses] at pravailing rales from 11.00.2025 wth manthly rasts and aftmesaid penal charges, failing which, tha
bank will b= constrained S axercise its right of enfarcament of sacurity inlenast without any further reference to you undar the saidAcl. 1Fyou faillo Gscharge your lisbities in full within & deys from
the date of this natice, Bank shall be exarcising is enforce mend rights under Sac 1344} af the Act a5 against the sacured asseds gvanin the Schedule heraundear

Cindhe excpiry of 60 days from the date of this notice and an your failiee to comply with the damand, Bank shall iake futher actions/measunas undar the SARFAES] Act

Mot : {1} The bank refrairs from making a demand of tie claim upon first of voiu &5 the company 15 ander CIRP and the moratarkim 5 farce. Hoseyer we resanve sur right i call upon 1stof you
fo miake the paryment of outsianding dues a5 and whsen requined. (i) The labdity of you nos B.1 1o B9 & limited to e estale of the deceased guaranior and mertgagor vz, Mr. Rabubhai Davrajbhai
Sifapara, inherbed by youno. 8.1 1089,

Pleasanole that as per the provesions of Section 13(13) af tha Act no remsfar of the sacuned assels (given in the schadula hereunder) by way of sale, lease oralberwisa, shal be mada after tha dala
af fhis notics withawt Be pricr written cansant of the Bank.

Heedizss o mention that this Mofics is addressed fo vouwithout prejudice 1o any alhar ramedy availabis o the bank under amy other act

“We draw attention to the provisions of Section 13(8) of the SARFAES| Actand the Rules framed there under which deals with your rights of redemption over the securities”

The undersigned is a duly Authorized Officer of the Bank to issue this Notice and exercise powers under Section 13 aferesaid.

Property 1 : EM of Faclory Land and Bulding on toltal admeasiring SqMirs 4856300 OF HA Land Survey Mo 283Mp024 siuated at village Matel, Taluka Wankaner, Digiact Markl which is
bounded a5 fallews: Boundaries : Morh; By Kharabo theraatler Land of Survey Mo, 16312 of Somabhai Surabhal, Sauth: By Wasle | Padiar) Land, Easl: By Khasabo thereatter feld of Tapubhal
Marsinghhai, West: By Road and Kharaba. Owner of the proparty: Mis Camerich Papars Private Limited. Property 2 @ EM owar Second floor office ne. 220 tolsf Sq Fis 512-00({Sq. Mirs.
47 .80} standing on commercial use KA fand 2 Mo, 18111 and 1812p known &5 "Kohinoor Complex” sitlusted at vilage Ravapara, Taluka Morbi, Tist Marbi and which & bounded as foliows;
Boundamas; North: By office Mo 228, South; By office Mo 230, East: By Agri Land of Patel Manadey Ratna, West | By Ravesh of this comples, Owner of the property: Mis. Camarich Papers
Private Limifed. Proparty 3 : EM ovar Flat Mo, 502, lilth fioor, todally Buld ug area Sg Mirs 236.57 inmulti slorsd rasidenlial apartment building known 2™ Escon Palace-A7, slandmg on pled na
1 of M4, Land survey no 1823 P and plat na 3,4,% Sof ML A, Land sunvey Mo 184 P situsted at vilaga Ravapara, Teluke Morbd, District Morks which is bourded &5 foliows ; Boundarnies: Morh: By
Adj. Cpen Land shereafter, plod no 2, South; By Adj, 670 mér wide intema road, East; By Adj, staircase, passage, §ff, OTS & flat na 501, West By 7.50 Mo wide N.A oad, Owner of the
property; Mr. Ratubhai Devrajbhai Sitapara, Property 4 ; EM ol one residential house standing on sub plat no 34/B {otal sqmirs 175,00 of WA, land Survey na 851P, Inshree Shradhdhaceep
oo o Housing Socialy Limitad siluated al Mana Mava, Taluka Rajkatwhich is boundad as follows; Boundanes: Marlh: By proposad plot o 3404, South: By platng 33 East 2 By 7.62 MirFoad,
Wl : By lend of zurvey no 851 p. Owner of the property: Mr. Ratubhzi Devrajbhai Sitapara. Property 5 : EM of ong residandisl houss an plat na 5P totely sgrérs 160,73 (50 ¥Yds, 191.4) of
revenue Sunvey no 378P | Lekh no 9P city survey wasd no 73, city survey ne B3804 Psituated at behind Vinod Pivave, Gonadal Boad, Rajkot which is bounded asfollows | Boundaries: Morth;
By propesty al plofne 52 South: By Road. East: By Read. West : By property al plof no 5P, Owner of the property: Mr. Savjibhai Ratubhai Sitapara & Mr. Kamieshibhai Ratubhai Sitapara.
Property & : EM of residential house no 26, Sqhttrs 97335 standing on sub plalno 41 1o 5400 of plotned ] to 54 of revenue survay no 5201 & 52/ 2paiki, T.R.S nodiReya), O.P. na 13814 FP.na
J00& 3592 paiki, kmown a5 “Shilpanbasera”, siuated & wilege Raiva, taluka Rajked which is bounded &s follews ; Boundanas: Noeth: By plat nad 1 80 5411, South: By sub piat o 415409, East;
By maargin after 750 mir road, West © By margn thereafter block no 37, Owner of the property: Mr, Rameshbhal Ratubhal Sapara and Mr Kamlesh Raubhal Sitapara, Properly 7 EM
of one flak no 502 1olal bulld up area Sq Mirs 8847 on filth Nleor apariment buldng knoan s ruby slanding an plotno 1108 and 11 b 16 boladsq mirs 518425 of MLA. land survey no T9 P, TPS
Raiyanod Opno 48, FP no 95 paiki known &5 "Suncity”, sfualed at village Radya, Taluks Rajkol which is bounded az fallows ; Boundanas: Norh: By ogen space of Margin Senaafler building
"Pear”, South: By staircass thersafter flatno 503, Eest: Open space of Mangin thereafierroad, Wast - By flatno 501, Owner of the property: Mr, Dilipbhai Prabhudas Gami Property 8 1 EM
of fiat na 301, total sq mirs of 80 84 in third Boce of residensial apartment building knewn a3 “Laxman Apariment’, standing on piot ng 3 of land sursey no 11349 p and sursey no 113482 tofal Ac
00;24 Ga. Convested In residential usa, sluated al vilage Vejapar, Taluka Maorbi which is boundied a5 fallows ; Bourdanas | Norh: plot nod-of Bis NA land, Soulh: By plotno 2 of thshLA, fand.
Easl: By B mirs Road of this M4 fand, Wiesl : By common passage, slaircasa, Btalthis buiiding and Flalno 30Z. Owner of the property: Mrs Sarashvatiben Ambarambhai Santoki Property
% EM of apen lend of paat ra 51, totad sq fis 1551 16af WA land survey no 57 1P Az, 03,27 Gs. Converted.in residentiat use known as” Yadurardan Parl-23° situated &t village Yejspar, Taluka
Morbi, Distrct Morbi which i bounded as follows ; Boundanes; Morth; By &d| Land ofplot no 52, South; By&dj Land of plot ne 50,East; By road of this MLA, Fand, ‘Wesl ; By &dj Land of plot ne- 40

Owner of the property:Mr. Ambarambhai Mohanbhai Santoki Property 10: EM of Besidental Balno 44, andih oo, havng o build up area 12259 sqmiesin® Orbil lowers” constructed on
fand araa 2158.84 Sg mirs siuated &l Nana Mava, Revenua 5 no TTAR), TPSno Zop na &, FP na 95,100,101 1021 & 1022 & sib distict and megqistared Districl Rajkol, Gujarat whach is
bounded &3 follows ; Boundaries: Noeth; By open Margin, South: By comman passags then after fiat no 41, East: By open Margin. West: By fiat no £3.0wner of the property: Mr, Mohanbhal
Gordhanbhal Donga, Property 11 EM of 3 residential house having tolal land area 205.65 5 mirg Le, 24596 Sg Yards, plotng 7 5 10 siuated 31 Junagadh reves no 116D in sub distrctand
ragistared dislricl Junagadh, which is bounded as folows  Boundaries of plotnoe 7; Narth: By Adj phed i 10, lowards ils memt 14.00 mirs, Sough: By Ad) plol no 7, iowards its memt 14.00 mirs,
Easl: By Adjplet no 8, towards its mamt 5,00 mirs, Wast - By 846,00 mir wide rosd, towsrds 8= msmé 5.00 mirs. Boundaries of plot na 10: North; By .00 mirs wide road, fowards its msml
14,00 mirs, South: By Ay plot no 7, towards its mamit 14,00 mirs, Easl - By Ady plot o 9, towars its mamt 10,50 mirs. West | By &dj plot no 600, towards its mant 5,50 mirs Qwner of the
property: Mr. Chandulal Gordhanbhai Chapala, Property 12; (1) EM of an indusinal [z0d area 1124.00 s mirs+ 130,00 sg mirs undivided shace of [aad of and common plod making (otal
1254.00 5q mirs i.a. 1580000 5q vards of plof no 1% in {ha schema known gs ® NovaBizpark- B™, constructed on fokal fand area 30863, 1T sqmirs &l Moraiya revanue survay 196/p50p and 403ip1ip
in syub distnici Sanand, Reg distict Ahemdabad. which is bounded as follows ; Baundaries: Norh: By Estale road, South: By olher property, East: By sub plotno 14, Wast By sub plotno 16.(3)
EM of anindustrial land area 112400 sq mirs+ 130,00 sq mirs undiided share of land of Road and common plot making total 125400 sqmifrs e, 1500.00 gq vards of plot ne16in e scheme
known ag ~ Mova Bupark- B', conslrucied on indal land area 3086317 sgmirs al Moraiya revenue survey 396p5/p and 403p10p in sub district Sanand, Reg datdct Ahamdabad, Which is
bounded as follows Norh: By Eslate rosd, Scuth: By praparty of Cadila Labarataries Limilted, Easl: By sub plol no 15, West - By sub plol no 17.Owner of the property: Mr. Yogeshbhai
Mahendrabhal Patel. Property 13: EM of residential house faving a land area 16727 sqmérs towards eastern side of sub plot no 838 [construciion 109,75 sgmibrs] in ° Yogeshwar Co-
aperaive Bausing 3ociety Limeed | registration no GH-23, dated 14111960 stvaled at vasana revenue survey 15,16, 19t TPS no 26, FP no291 297 et In subdisticr Ahemdabad 4 Pakdi,
whichis boundad as folaws | Boundarss: Morth: By Road of society, Saulh: By sul plol no 86, East - By sul polno 34, Wasl | By sub pial no 53060 Ovwner of the propary: M. Yogeshbhal
Mahendrabhai Patef & Jugalben Yogeshbhai Patel Property 14: EM of residental flat no 102 oo 151 floor hewing build up area 15835 sqmirs in “Ashray Apariment” of & Cwners
Association congbnucted on sub plod no 1000f FP no 764, TPANo 3% village chhadaved in sub district Ahemdabad-3 (Memnagar) Registration Distrct Abmedabad, whichis bounded a5 follows;
Boundanes: Monh: By comman wall, South: By commeaon road, East: By Natno 107, West By Bat no 103, Owner of the property: Mr. Kelan Chandubhai Patel. Property 15 : EMof ane
sacand Near Bal na 202 talalky busll up anea sgmdes 12128 in mut stones resdenbial apafimant buiding known as "Bhagwall Twns-2° Slanding cn plolno 20 e 25 0 noa agrcultura land 5 no.
16811 p situsded at vilkapa ravapara, Teluka Morbd, Diskict Merbi which is boanded as follows ; Boundarias: North: By Adaining open and of this compliex, South: By Adjoireng Ratno 201, East:
By Adjcining foyer and I, Weat | By, 10 mirs wice rogd of ihis KA. [and, Owner of the property: Mr. Gunvantbhai Popatbhal Surani. Property 16: EM of one second floor st no 404 todally
bt up area gqmirs 121,28 in musi stores resdential apariment bullding known a3 “Bhagwati Twing-2~ Starding on plot fo 20 b 25 of non agriculture tand 5 no 16811 p sileated af villags
ravapada, Taluka Morbl, Distct Morbi. which is baunded as fobows ; Boundanss: Noeth: By Adjoining fal no 403, South: By Adwining open land of this comples, East: By 25.0 Fis wide road of
WA land, Wast : By Adjoming foyer and lit. Owner of the property: Mr. Dashrathbhai Dayabhai Sutariya. Property 17: EM overresidential building in plof ro 19, land 204,78 sqmirs stualed
1 5 mi 583 Priki at Boted, Teluks Bolad. whichis bounded as follows ; Boundarnies: Nerth; By plod ne 18, Land meter 18 B0, South: By plod no 20, Land meder 1880, Easl; By NLA land of 5 o 597
meber 10,95 West | By publicroad, Land meter 10,95, Owner of the property: Mr. Gangaram Thakarshibhal Sutarla, Property 18: (1) EM aver residential Bulkding in the said platna 7, Lard
2BZ.86 Sgmir stualed in 5 no 22 Paiki a1 Samadhiyada Mo 1, Taluka Bolad whach is bounded as follows | Boundaries: Morth: By Plot no 8 Land Meler 1985, Soulh: By Plolno 8 Land Meler
19,85, Easl: By Pubficmoad Land Metar 1425, West By Pubficoad Land Metar 14.25, (2] EM aver rasidantial Budding in the said pled ne B, Land 28082 Sgmir siluated in 5 no 22 Paiki-al
Semachiyela No 1, Teluks Botad whichis bounded as follows ; Boundaries: Northe By Agriculture lard basring 3 no 22 paiki, Land Metar 18,85, South: By Publbc read Land Meter 19,85, East:
By Pubkc road Land Meser 14,25, West : By Pubde road Land Meter 14,25 Owner of the praperty: Mr. Rameshbhal Afanbhal Sabava, Property 19 EM over reskdental plot na 4, Lard
196,34 sqmir paki wes! gde land 167,22 somér siluated al S na 7 Palkl, Land A 5119 G and plot Mo 4 Land 167 22 Semir siluated in'S no 2 pakl Land & 03-214G al Shenthai Taluka Batod Dist
Beiod . which is boundad as follows; Boundanes: North: By pubdc road, South; By plot no 8, East : By lend of Induban Prabhulal, West : By pubic road, Owner of the property : Ms Bhartiben
Rameshbhal Zulzsana. Property 20; EM cvar residential plot no 13, land 264 58 sqmir situsted in survey o 529 Paiki 2 Botad Taluka Botad which s bounded as follows; Boundares: Morh
By plot o 12, Lared meter 1852, South: By NA fand of 5. no, 58302, Land meter 1862, Eagl | By plol no 14-15, Land maler 19.00. Wesl By public road, Lard meter 11.06. Owner of the
property: Mr. Virjibhai Harjibhai Patel. Proparty 21: EM owar rasidantial building in plat no 12 paiki, lend 96.50 somér situgted in 5 no 677 Paiki at Batad, Talwka Batad which is baundad as
ollows; Boundanas: Moeth; By plot ne 11, land melar 13,75, Soulh: By remaning pan of s&id plol no 12, land metar 12,25, East - By public rosd, lend meter 7.30. Wast ; remaming part of said
plodre 12, land meter 7,50 Owner of thie propery: Ms Labhuben Bhikhabhal,

Hypothecated Assels (With first paripassu charga)

+ Hypathecation of plant & Machinery and Othar fmed assels of tha Company Mis Camanch Papars Privata Limiled. = Hypothecalion of all the imentomas of e urd e, Stoc of raw malarals,
slocks in process, semi-finished goods, finished goods, consumables, stores, receivebles ofthe Company Mis Camesich Fapers Private Limited

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Azsets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule B {6)/9(1) of the Sacurity Interest |Enforcement) Rule, 2002,

Motice is hereby gaeen to the public in general and in particular to the Borrower[s) and Guarantor [5] that the below described immovable property mortgaged S charged
to the Secured Craditor, the possession of which has been takan by the Authorized Officer of Union Bank of India |Secured Craditor), will be spld an "As iz whereis”, “Asz is
what is" and "Whatever there 5" on the date mentioned bebow, for recovery of dees as mentioned beraunder 1o Union Bank of India from. the bedow-mentioned
Bosrowver(s] & Guarantor|s). The Resenve Price and the Earnest Money Deposit are also mentionad hereunder:

DATE AND TIME OF E-AUCTION : 25.04.2025 (FRIDAY) FROM 12:00 PM TO 05:00 PM

Branch Name, Union Bank of India, Aszet Recovery Branch, Ahmedabad, First Floor, Rangoli Complex,
Address & Contact No. | Opp. V § Hospital, ENisbridge, Ahmedabad

Name of the Borrower & Guaranbor,s == Mrs. Nirali M Pandya &
Mr. Mrunaline Chirag Shah

Proparty Mo. 1 :- All that Pigce & Parcal of the immovabla Property of Unit Mo, 503 in Biock - “E7, Non-Agricuttural Land of Survey Mo, 54%/2 & 54973 Admessuring 0-73-86
Ba.mirs, sifuated at scheme namely "Sahjanand Status” wherain Flat No. E'503 [Tower E), Admeasunng 1432 B4 Sq.feet Built up area (137,76 Sq.mirs.} & on Fifth Floor
exists, situeted et Karamsed, Taluka & Distnct Anand,

® Typeof Possession = Physical Possession # Details of encembrances over the property, as known to the secured creditor, if any: None

@ Reserve Price - Rs. 36,00,000/- & Eamest money to be deposited - Rs. 3,60,000/- # Bid Increment - Rs. 36,000/~

DATE AND TIME OF E-AUCTION : 25.04.2025 (FRIDAY) FROM 12:00 PM TO 05:00 PM

This may also be treated as notice uw'r B{6) 3{1} of Security Interest {(Enforcement} Rules, 2002 to the Borrawer(s) and Guarantor(s)
of the above said loan, about the holding of E-Auction Sale on the above mentioned date.

For detailed ferms and condition of the sale, pleese refer @ the link provided in hitps Y www.anionhankofindia. co.in
Far Ragistratson and Logim and Bidding Rules visit hitps:/baanknet.com {PSE Alliance Pvt. Ltd.]

Amniiint dus - Rs, 41,00,081.76 as 00 31.12. 2084 and furthar intergst at
cantrach=l rate & cost from 01.01.2025%

Date ; 18.03.2025
Place : Ahmedabad (Gujarat)

Authorised Officer,
Union Bank of India

7=, MAS FINANCIAL SERVICES LIMITED

\ochery ,_;'”::' 6th Ground Floor, Narayan Chambers, B/h. Patang Hotel, Ashram Road, Ahmedabad-380008. Contact : 079-41106500

—— DEMAND NOTICE

Under Section 13(2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY ACT 2002 ("Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 {"Rulas”).
Undersigned being the Authorized officer of MAS Financial Services Limited (“MFSL"), hereby gives the notice to following Borrower(s)/Co-
Borrower(s)/ mortgagors who have failed to discharge their liability i.e. defaulted in the repayment of their principal as well as their interest and other
charges accrued there-on for Loan/Loan(s) availed from MAS Financial Services Limited. As a consequence the loan(s) have become Non
Performing Assets (N.P.A's) on 09/01/2025. In exercise of powers conferred under Sec. 13(2} of the Secuntzation and Reconstruction of Financial
Assets and Enforcement of Secunty Interest Act, read with Rule 3 of Secunty Interest (Enforcemant) Rules 2002, Demand MNotices were issuad fo the
Borrowers! co-borrowers! morigagors on their last known address, calling upon them to clear their outstanding dues under the loan facilifies availed
by them, However the same have been retumed unserved/undeliverad. As such, the Borrower{s)/Co-Bomower(s)/ mortgagors are hereby intimated /
informed by way of this publication notice to clear their cutstanding dues under the loan facility along with further interest at the contractual rate and

incidental expenses, cost, charges etc,

Borrower & Co-Borrower, Guarantor Name Mortgage Property Details:- ﬂﬁﬂrﬁﬁ?ﬁmﬂﬂhl E:JEE EE %ﬁnﬁﬁ%
M/s. AR TRADERS, MORTGAGE PROPERTY DETAILS ;- PROPERTY BEARINGALL| Loan Alc No.: | Dt. 13-03-2025

(Through lts Proprietorship Of THAT PIECE AND PARCEL OF PLOT NO.13 ADMEASURING 57926490

RAZIUDDIN NAEEM KHAN) 118.911% S0. METERS LAND WITH 118.9119 SQ. METERS

(APPLICANT) (BUILT-UP) CONSTRUCTION, KNOW AND IDENTIFY As | Nie- 458046200 | Dt. 18-03-2025
RAZIUDDIN NAEEM KHAN “KRUSHNA INDUSTRIAL ESTATE" SITUATED AT REVENUE

(APPLICANT & GUARANTOR) SURVEY NO.192/2, T.P. SCHEME NO .48, F.P. NO.37/B

JARINA R. KHAN SITUATED AT VILLAGE:BHESTAN, TAL.SURAT CITY, DIST.
(CO-APPLICANT & GUARANTOR) | SURAT, GUJARAT. BOUNDED AS FOLLOWS: AS PER SITE :
EAST : PLOT NO.12, WEST ; PLOT NO.14, NORTH : ROAD,
SOUTH : GALLY UN VILLAGE SIMODA. BOUNDED AS
FOLLOWS: AS PER SALE DEED/AS PER DOCUMENTS : EAST
. PLOT NO.11, WEST : PLOT NO.14, NORTH : ROAD, SOUTH :
GALLY UN VILLAGE SIMODA.

This step is being taken for substituted service of nofice. The abave Borrowers andlor Co-Borrowers Guarantors are advised fo make the paymenis
of the outstanding amount along with future interest, incidental expenses, cost efc., within 60 days from the date of publication of this notice failing
which (without prejudice to any other right or remedy available to MAS Financial Services Limited) further steps for taking the Secured
Assets/morigaged property will be iniliated as per the provisions of Sec. 13(4) of the Securitization and Reconstruction of Financial Assals and
Enforcement of Security InterestAct, 2002.

The parties named above are also advised not to alienate, sale, lease or create third party interest in the above mentioned properies on which MAS
Financial Services Limited has the charge.
Date :20-03-2025

Place : Surat

Authorized officer
For, MAS Financial Services Ltd.

Buthorized Officer, Indian Bank

Date - 20.04.2025, Place : Ahmeadabad
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